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GEMHAi- APMINISIHAIT/E TRIBUNAi-
PRIlGJPAL BE^CH

NEW DEIHI

G.P. ND. 53/94 in
O.A. ND. 2540/92

New Delhi this the 2ist day of April, i994

OCR AM :

THE HON'BLE AR. JUSTIDE V. 3. MaLI'MTH , CHAIRMAN

THE HCN'BLE AR. p. T. THIRUVENDADAA'i, AEA®Bl (A)

Hukum Singh ,
G-iA/63A Janakpur i,
New De Ih i.

By Advocate Ate. Haman Oberoi

Versus

1. Union of India through
Shr i Aias ih-Uz-Zaman,
Ge ner a 1 Ma nager ,
Nor th er n R a i Iway ,
Baroda House, New Delhi.

2. Shr i APir it MaIh otr a ,
Divls ional Railway Alanager ,
Nor th er n R a i Iway ,
Mor adabad.

Petitioner

Respondents

By Advocate Shr i Rajiv Mani, proxy fa: Shr i
B. N. Miani, Advocate

0 R D E R (CR Ai.)

Shr i Justice V. S. Aialimath -

In view of the assurance of the respondents'

counsel that the petitioner would be given employment

shortly, the coureel for the petitioner sought leave

to withdraw this petition without prejudice to the

right pf the petitioner to approach the Tribunal in the

event the respondents do not offer him the appointment.

These proceedings are dropped.

f. 3-

( P. T. Th iruvengadam )
Ale mber (A)

\ V. S. Malimath )
Chairman


